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PART [, -—Orders & Motitications by the Goveroment of Tnipura,

the High Court, Governmant Treasury ste.

CGiovernment of Tripura
Food & Civil Supplies Departement,

q No. F.3104-FSD58,

short tiile, ox-
tenyt ancl

commanosusng,

Defmitions

Dnted, Agartala, the 1%th Decentber, 1977
ORDER

WHERFAS the State Government is ol epinion. that it i
necessary so to do for maintaining supplies of foodgrams and
for securing their equitable distribution and availability at Tair
price within the State of Tripura ;

NOW, THEREFORE, in cxercise of the powers conter-
red hy sub-section (2} of section 3 of the Dssential Commo-
dities Act. 1955 (10 of 1953) read with G. 5. R. 316(F) dated
the 20th June, 1973 issued by the Ministry of  Agriculture,
Prepartrent of Food, the Governos hereby makes the fotlow-
ing Order, pamelyt—

i, f1) This Ovder may ba caliod the Tripura Foodgraing
(Distribution)  Control Ordet, 1972,

{7} ¥t shall extond to the whole of Tripura,
{3 1t shall come into foree at vnee.

2, In this Order—

{u) *appointed retujler” meanea retail dealer appo-
imwd  or deemed 1o be appointed under the provisions
of paragraph 3 in respect of any foodgrains.
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{by  “Dhrector” means the Dirsctor of Food and
Civil Supnlies, Government of Tripura, 20d  includss
apy other officer authorised by the State Government o
perform all or suy of the functions of the Diregtor.

(¢} “family card” merns & card or document issued
o the head of » family under or s pursuance of the
provisions of this Geder,

fd) “foodgraing” mesns paddy, site and wheat and
inclndes atis, flour and sul,

(e} “scheme”  rosans the schome for disteibution of
foodgrains 10 consumers through faic price shops =t up
by the Government in this behalf,

{f} “family” for purpose of this Order sball {n-
clude the following persons besides the applicant for the
famiy card, namvly -

i) Wile, incase of maie applicant
#) Husband. in case of female applicant

iy Children including step children and adopted
children above the age of 1 year,

1v}  Onher relatives dependent on the applicant and
entertained io the famity in common messing
but shali exclude guests inehuding paving

guesis, servants and roaid servants,
Explagnation ;—For paying guests, servants and maid sers
vanis, 23 the case may be, separate cands voder the care  and
address of the head of the family to which such class of per-
sons belong msy be itsned on spplicetion by peraops them-

selves, after due enguiry,

Appoiniment 3. {1} With s view to distribuling foodgraios under the

of rotadl dealer. coneme, the Dirsctor may by order appoing in respect of any
ares any porson s & retail dealzr in respect of  any foodgrados
for the purpose of this Order and thersupon such retsil dealey
shall be entitled to supply in sccordance with the provisions of
thizs Oeder such foodgraing withde such arss:

Provided that retait deslets sppointed g2 such undor oeders
of appointment issved before the commencament of this Order
shall be denmed to have boed wppointed nader tRe  provisions
of this paragraph.
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{2 The Drrector may, alter giving an appointed  retailet
rn Opporiunity of stating his case and for reasons 0 be rovor.
ded in wriling, amend, suspend or revoke his  appoiniment
whenever, in the opinion of the Disector, i1 i3 in the interest of
the general public necessary or expedient o to de, and in every
such cast the appointed retailer shall be bound to surrender,
on demand, to the Director the order of appointoent for en.
dorsement of canceliation, as the case may be,

4. MNo appointed retailer shall supply or offer or attempt
%0 supply or permit to be supplied by any agept or servant of
such appointed reiniler any foodgrains in respsct of which he
bolds his appointment sxeept uader and in acocordants with the
provisions of this Order,

5. (1) Ouo reosipt of an apphication from the head of =
farnily, if the Director is satisfied that the =mid  head of the
family belongs 1o the class of consumers who would  require
regular supply of foodgrains under the scheme, e may, after
making such enquiry as he thinks 6t, issue & family card to
such bead of a family,

{2} The Birector may after giving the holder of any
such family card an opportunity of stating his camse, and for
reasons to be recorded in writing add (o, awend wary or ves-
vind the family card, wheoever, {n the opinion of the Director,
it i3 in the interest of the general public necessary ov expedient
50 w0 do, and in svepy sush case, the holder of the family card
shall be bousd to surrender the Mamily card on demand to the
Ihrector for endorsement or cavcellation as the case may be.

6. {1} A family card shall not be available for lawful
nss excepl when itis used by or on behalf of the person in
mespect of whors it is Issued,

{2} No person shall transfer to sny other person  any
family card issued to him uvoder she provisions of this Order,

7. Fvery family card under this Ovder shall be the pro-
perty of the Government bus the person to whom il s jssued
or surrendered ofwith whom itis reiained under the prowi-
sions of this Order shall be entitied to s custody and shall be
responsible for it safe cuslody,
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R, {1} If any family card be defaced, lost, or destroyed
an officer authorised by the Director in respoct of any sree 1o
1his behalf, may after making such eaquiry as he may think
$i1, issug & mew Family card i place thereof on realisation of 2
foe of fifly paise per card,

£2) When 3 new family card is issned under sub-
paragrapb (i; in place of a lost family card it shall be the
duty of the person to whom the new family card has been
issued. il he subscquently finds the lost family card, to return
the last family ocurd forthwith to the officer by whom it was
jemued,

9. When a person is in possession of a family card and
such possession is not autherised by or under this Ordsr, he
<hail forthwith delver such family card 1o the nearest Sub-
Dvinional Officer,

10, The holder of & 1amily card shali gey the same  yegis-
tered with an appointed retuiler in the manuner preseribed by
the Director for the purposs of obiaining supplies of {ood-
grains for his family,

11. 1} An appointed rotailer shali obtais his supply of
foodgrains an indents placed by bim with the Director,

(2) The quantity of foodgrains to be allgfted 1o
sach appoinied retailer against each indent shall be deler
mined by the Director from time to time.

12, An appointed retailer shall deposit in such manost as
may be prescribed in this behalf by the [hrecior, the price of
any foodgrains aliotted 1o hio.

12, Appointed reiatlee shall take delivery of [oodgrains
from Government godowns particularly mentioned in delivery
permits issutd i this behalfl

14, An appointed retailer, immediately on reteipt of the
foodgrains lifred by him from the Government godowns  shall
enter the sarme in spproprists stock register to be maiutained
by him in this behail

15. Every sppointed reteller shail sell foodgrains to con-
sumars in such quantilies and ot such rale or rates as may be
specified in the orders made from time to time by the State
Governmoedt
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18, On demang and offer of price by or on behalf of
hobders of family cards an appointed retsilor shall nog refuge
to supply foodgrains of sppropriale quantities agains such
wards widil the stouk with him is s pietely exbauated, Lar

Pl Where a family card has heen issuad 1o the head of
i family under sub-paragraph (1) of pREBZCAON 5, no member
of such family shall be entitie 1o supply of foodgraine under
the scheme otherwise than on production of the family card
o the appointed retailer with whom such  eard has been
registared,

18, EBvery uppointed retailer <hall ssue cash memos for
sale aoting i each such wemo  the name and address of the
wustomer together with such particulars of family card as gre
specified by or under the vrders of the Diresto e

9. Every appointed retaiier shall aise WAMLain 3 Daily
Sales Register which shall be  made UM dade at the end of
sach day,

20 Ag appointed retsiler shall sely foudgrains during
shop honrs snly,

21 Every appointed metailer shall comply  with such
other directions as may be issued from time g, time by the
Birector,

22 Bvery appointed retailer, when so redenred by an

Ofcer suthopised by the Direcior in the beball, shafie

{1 surrender tu such officer all authorities and docu-
nenis  delivered o such wppointed retailer under ar for the
purpose of this Order, waid

i Turnish such  particulars, scuounts. and infor-
mation relating to his dealings in und stocks of any foodgraing
45 may e roguired,

23, (i Any person amihorised by the Director in this behail
BB

{8} enter any premises wed or belteved W be used
for the sale, disteibution or storage for sale ov disiribution of
any foodgrains snd inspect any such premises and any food-
grains therein or thereon -

(& require any person to make any staterment or
furnish any information or o produce any document or art.
it in his possession or wnder his coniol relating to the pur.
chase, sale.  disteibution or Storage of any  foodarains and
CVEEY person so required shafl comple with such requisition:
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£} reguire any person o render any acoount or o
produce books, accoums or olher documents relating to o
bolieved to be relating to. the purchase, sale, dissribution or
storage of any foodgrains and every person 5o required shall
comply with such requisition;

{d) 1iake or cause to be aken extracts from or
copies of uny documents relating o the  purchase, sale,
distribition, or storage of any foodgraing which is pro dused
under clause (b) or clause {c) or otherwise Jound in any such
premises:

te}  tesl or caust to be tested the correctness of any
woights or measures  wses or believed  to be used in Ry
transaction relating to the <ake or disteibution of any Fopd.
2rains,

() take orcause tv be wken the weight of all of
an¥ of the foodgrains fonnd in such promises :

Provided that in entering wpoa and inspecting any
premises the person <o authorised shall have due regard to the
social and refigivas customs of the persons orcupying the
Premiscs.

{2} The powers exerciscable under this paragaph shall
not be exercised except for the purposes of sevuring compli--
apce with the provisions of this order.

24, The provisions hersin-bofore contained in this order,
relating In the appoiniment of appointed retaifers and the
distpbution of foodgraing through them and other obligations
imposed on them shall have effected notwithstanding snything
mconsistont therewith, contained 0 any prior agreement or
instrument sppnting  the rotailers for the same purpoge.

25, The Tripura foodgrains (Distribution) Conmol Ordler,
19358 is hereby rescinded

Provided that the rescission shall not affect the previous
operation of the said Order or any order mads thereunder by
the State (Government or any officer or authority subordinate
fen 16,

By order of the Governor,

B Math

Undger Bzeretary to the Government
af Tripura.
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PART L—Onters & Notifications by the Government of Tripura,
the High Court, Government Treasury Bie,

Ciavernment of Tripura

e Food & Civil Supplies Department

The FLOWHMLFSD SR Daged, Agartalys the 2ist Decembher, 1972,

NOTIFICATION

in exercise of the powers copleered by syb-clause (b} of clguse 2 of the
‘rputs Foodgeains ¢ Distripution } Control Order, 1972, the Gavernor is
sleaserd to anthorise the foliowing officers to perform the funetions of the
Parevinr under the =iid Opder within the jurisdiction <hown againse esch
of them . agmealy

The [hstricr Magistrates Within the jurisdiction of their respective
districts excopt the Agariaila  Muopici-
pality tn West Tripurs,

YAl Sub-divisions! Officer Within the jurisdiction of their respective
' revenue sub-divisions except the ares
undet Agartala Monicipality in Wost

Tripury District.

By order of the Governor,

P.OHATH
Under Secretary to the Government
aof Tripura.
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PART-1-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FOOD, CIVIL SUPPLIES AND CONSUMER AFFAIRS DEPARTMENT

No. F 3(104)-FSL/BS Dated, Agartala, the 4th November, 2013,

NOTIFICATION

In exercise of the powers conferred by sub-clause (b} of clause 2 of the Tripura
Foodgrains  (Distribution} Control Order, 1972, and in supersessionn  of this
Department's Netification of even No. dated 21.12.1972, the Governor is pleased to
authorise the foilowing officers to perform the functions of the Director under the said
Order within the jurisdiction shown against each of them namely:-

]

b The District Magistrate & Collectors Within the jurisdiction of their
respective Districts,

< All Sub Divisional Magistrates Within the jurisdiction of their
respective Revenue Sub-
divisions,

By order of the Governor,

1 MK—“
121
Dr. D Basu} | D
Additional Secretary to the
Government of Tripura,




